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(c) This has not been estimated

Enforcement of Pollution Law on
Vehicles

2701 SHRI YS RAJA SEKHAR
REDDY: Will the Minister of SURFACE
TRANSPORT be pleased to state

(a) whether the pollution law on ve-
hicles which was to be enforced from 1
March, 1990 had to be postponed.

(b} if so, the reasons therefor

(c) whether the law has since been
enforced. and

(d) if so. from which date?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHR! KP UNNIKRISHNAN) (a)
No, Sir

(b) Does not anise

(c) and (d) Yes, Sir It has come into
effect from 1st March, 1990

[Translation]
Action Plan for Drought and Famine

2702 SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of AGRICULTURE
be pleased 1o state

(a) whether an action plan has been
prepared by Government to find out a per-
manent solution to the problems of drougnt
and famine; and

(b) if so, the time by which these prob-
lems are likely to be contained in various
State through this action plan?
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THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): (a) and (b). A number of long term
measures have beentakento helpthe States/
Union Territories in mitigating the distress
caused by drought. These include increas-
ing area under irngation, Drought Prone
Area Programme, Desert Development
Programme, Soil and Water Conservation
Programme, Jawahar Rozgar Yojana, Aftor-
estation, etc However, no definite time
schedule can be laid down for complete
containment of the problems of drought.

Border Dispute Between UP and Bihar

2703 SHRI JANARDAN YADAV: Will
the Minister of HOME AFFAIRS be pleased
to state

(a) whether the border dispute between
Uttar Pradesh and Bihar have been solved;
and

(b)if so, the details thereof and if not, the
reasaons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
and (b). Based upon the arbitral Award of
Shn C.M. Trived!, which was accepted by
both the Government of Uttar Pradesh and
Bihar, the Bihar and Uttar Pradesh (Altera-
tion of Boundaries) Act, 1968 was enacted to
replace the fluctuating inter-state river
boundaries by fixed boundaries. Thus there
1s no boundary dispute as such. However,
there have been occasional disputes be-
tween private parties involving contending
claims in respect of rghts of ownership and
cultivation of land in some of the territories
transferred from one State to the other fol-
lowing the enforcement of the said Act. Such
disputes are to be determined by a compe-
tent court of law. There are, however, some
differences between the Two State Govern-
ments over the exchange of records af rights
of cultivators In respect of their lands in
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certain villages falling in the transferred ter-
ritories.

This is essentially a matter to be sorted
out between the two State Governments
bilaterally atthe appropriate level. The Central
Government would, however, be glad to
extend such assistance as may be specifi-
cally required by them.

Fertilizer Factory in Gorakhpur

2704. SHRI MAHANT ABEDYA NATH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there was a proposal for
setting up of a new fertilizer factory in Gora-
khpur during 1990-91; and

(b) if so, the details thereof and when a
final decision is likely to be taken in this
regard?

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEV!I
LAL): (a) There is no proposal for setting up
a new fertilizer factory in Gorakhpur during
1990-91.

(b) Does not arise.

CHAITRA 8, 1912 (SAKA)
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Drug Trafficking in Delhi

2705. PROF. SHAILENDRANATH
SHRIVASTAVA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total value of illegal drugs seized
In raids conducted by Delhi Police in 1989-
90 item-wise;

(b) the officers and employees awarded
for displaying special efficiency in this re-
gard; and

(c) the total number of persons appre-
hended by Delhi Police in connection with
llegal trafficking in drugs, the number of
foreigners among them and their national-
ity?

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED): (a)
No precise value of the illicit drugs seized in
raids can be either estimated or assessed as
this 1s dependent upon various factor like
places of origin and seizure, purity of the
drugs seized, local demand and supply
position, etc.

(b) No officerremployee has been
awarded.

(c) In all 1706 persons were arrested of
whom 25 are foreigners. Their nationality is
given below:—

1989 1989 {upto 15.3.90)
West Germany 3 —
Nigeria 4 1
Britain 2 —
Australia 2 1
France 2 —
Nepal 5 1





